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under sub-section     (1)  of    section 619A 
of the Companies Act, 1956: — 

(a) Sixteenth Annual Report and 
Accounts of the National Fertilisers 
Limited, New Delhi, for the year 1989-
90, together with the Auditors' Report 
on the Ac-counts and the comments of 
the Comptroller and Auditor General of 
India thereon. 

(b) Review by Government on the 
working of the Company. 

[Placed in Library. See No. LT-
2080|91] 
II.  A copy each (in English and 

Hinidi)   of the following papers: — 
(a) Tenth Annual Report and 

Accounts of the Krishak Bharati 
Cooperative Limited, New Delhi, 

1       for the year 1989-90, together with the 
Auditors' Report on the   Ac-1      counts. 

(b) Review by Government on 
the working of the Society. 

[Placed in Library. See No. LT-
1696|91] 
III.  (a) Annual Report of the Na 

tional Institute of Rural Develop 
ment, Hyderabad, for the year 
1989-90. 

(b) Annual Accounts of the National 
Institute of Rural Development, 
Hyderabad, for the year 1989-90 and the 
Auditor's Report thereon. 

(c) Review by Government on the 
working  of the Institute. 

[Placed in Library. See No. LT-
1697/91] 

CALLING  ATTENTION  TO  A 
MATTER OF URGENT  PUBLIC 

IMPORTANCE 
Communal situation in the country 
THE DEPUTY CHAIRMAN: Now, 

further discussion on the Calling Attention 
Statement. 
""SHRI SURESH KALMADI   (Maha-
rashtra): Madam, I want to make    a 
point. (Interruptions) 

SHRI SHABBIR AHMAD SALA-KLA 
(Jammu and Kashmir): Madam, 

I have a submission to make. Yesterday 
itself, I wanted to raise it. (Interruptions) 

Madam, the State of Jammu and Kashmir 
is one of the six special category States. By 
virtue of this, the State is entitled to be 
treated on par with the other five special cate-
gory States. This means in the matter of 
funding assistance for plan purposes, the 
State was all along entitled to 90 per cent 
grant and 10 per cent loan. But in actual 
practice, this was denied to the State of 
Jammu and Kashmir 'for many years. Only 
30 per cent was given as grant instead of 90 
per cent and the rest 70 per cent of Plan 
expenditure was given as loan. It is only now, 
after the upheaval in Jammu and Kashmir, 
that the Government headed by Shri Chandra 
Shekhar has agreed to treat the State as a 
special category State, not only in theory but 
in actual practice also. 

Now, because of the denial of the right of 
the State to 90 per cent grant over the years, a 
loan of over Rs. 200 crores has got 
accumulated. On this loan amount, an 
additional Rs. 200 crores has to be paid 
annually by way of interest. This is a big 
burden on the State. The people of the State 
can ill afford this burden. As such, I demand 
that the loan which has thus accumulated 
because of the denial o'f 90 per cent grant all 
these years together with the interest thereon, 
should be written off. 

SHRI SURESH KALMADI: Madam. I 
want to make a point. This is regarding... 

SHRI S. JAIPAL REDDY (Andhra 
Pradesh): Madam, I am on a point of personal 
explanation. 

THE DEPUTY CHAIRMAN: Have you 
written to the Chairman? Has he given 
permission? 

SHRI S. JAIPAL REDDY: I wrote to the 
Chairman. 

THE DEPUTY CHAIRMAN: If the 
permission comes, I will allow you. 

SHRI S. JAIPAL REDDY: The 
permission is there. 
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THE DEPUTY CHAIRMAN: Not pet. I 
will ask the Secretariat to find aut. In regard 
to personal explanation permission should be 
given by the Chairman. The Chairman is 
considering it. As soon as the permission is 
given, I will allow you. I am not saying 'No'. 
You speak to the Chairman. In the past also... 
(Interruptions) 

SHRI S. JAIPAL REDDY: Mr. Dhawan 
said something yesterday. (Interruptions) 

THE DEPUTY CHAIRMAN: I agree. 
(Interruptions) 

SHRI S. JAIPAL REDDY: I will also 
reopen the chapter of the Thakkar 
Commission. (Interruptions) 

THE DEPUTY CHAIRMAN: In the case 
of Mrs. Maneka Gandhi, she wrote to the 
Chairman. The permission came and I 
allowed. In the case of Mr. Jethmalani, 
permission came from the Chairman and I 
allowed. You speak to the Chairman. I will 
definitely allow you. 

SHRI S. JAIPAL REDDY: The point is... 
(Interruptions) 

THE DEPUTY CHAIRMAN: I agree with 
that point. 

SHRI S. JAIPAL REDDY: I was in the 
House. '(Interruptions) 

THE DEPUTY CHAIRMAN: I am not 
denying. (Interruptions) 

THE DEPUTY CHAIRMAN: Now, the 
Secretary-General informs me that after the 
Prime Minister's reply you will be allowed to 
make your personal explanation. You will be 
given the permission after the Prime 
Minister's reply is over. (Interruptions) 

DR. NAGEN SAIKIA (Assam): Madam, 
Assam has been keDt under black law of the 
Presidential rule. (Interruptions) 

SHRI SURESH KALMADI: Madam,... 

THE DEPUTY CHAIRMAN: I will allow 
you. Let one thing be over. (Interruptions) 

DR. NAGEN SAIKIA:  Army rule 
should    immediately   be withdrawn 
from the state of Assam.  (Interrup 
tions) 

SHRI SURESH KALMADI: 
Madam ___  

THE DEPUTY CHAIRMAN: I said, I will 
allow you. (Interruptions) 

SHRI SURESH KALMADI: This is 
regarding grounding of the Airbus A320 and 
its being brought again. The V. P. Singh 
Government have grounded it for more than 
one year. How is it that the aircraft is flying 
again? We want a Parliamentary probe into 
this. The aircraft was grounded for one year 
and the country has lost over Rs. 500 crores. 
This is the action taken by the V. P. Singh 
Government. They grounded the aircraft. 
How is the aircraft flying again? (Interrup-
tions) 

SHRI SYED SIBTEY RAZI (Uttar 
Pradesh): The V. P. Singh Government have 
done a lot of damage to the country. 
(Interruptions). By whimsical actions of Shri 
V. P. Singh the country has lost... 
(Interruptions). We want a probe into the 
whole affair. 

THE DEPUTY CHAIRMAN: The Prime 
Minister is here to make his statement. Please 
sit down. He is going to reply. Please sit 
down. 

SHRI SURESH KALMADI; What action 
this Government is going to take against the 
former Prime Minister of the country who 
grounded this aircraft we want to know, and 
how is it flying again?    (Interruptions). 
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THE DEPUTY     CHAIRMAN: Now 

whatever you wanted to say you have said it. 
Please down. (Interruptions). 

SHRI SURESH KALMADI: Madam, the 
Prime Minisetc is here. We want a 
parliamentary probe into the Airbus 
bungling... (Interruptions)... 

SHRI      DINESHBHAI TRIVEDI 
(Gujarat): Now all the aircraft are not flying. 
Why only four or five are flying? That is No. 
I No. 2... (Interruptions). 

THE DEPUTY CHAIRMAN: Please sit 
down. Please take your seat, Mr. Kalmadi. 
Just a minute, please 

 
SHRI P. SHIV SHANKER (Gujarat): 

Madam, if we raise some important issues, 
we do so with some purpose and not just for 
for the sake of raising them. 

 
Madam, there had been a tremendous loss 

because of the grounding of the Airbus. 
SHRI M. K. P. SALVE (Maharashtra): 

political mala fides. 

SHRI   P   SHIV      SHANKER: We 
genuinely feel that it is a case of political 
mala fides also. The honourable Prime 
Minister is here and the Leader of the House 
is also here. If we are exercised over this 
issue, we are exercised because it is a case of 
a tremendous loss to the national. The nation 
has suffered a loss. It is not a question of an 
individual's property. If it were to be an in-
dividual's property, we would not have 

bothered about itj but if the nation has suffered 
a loss and if there are genuine reasons for that, 
we would like to know them. If there were 
genuine reasons for grounding the aircraft for 
such a long time, then of course, Parliament 
must be taken into confidence and, through 
Parliament, the nation must be taken into 
confidence. This exactly, is our anxiety. But if 
the grounding was improper, then somebody 
must be apportioned the blame. In public life 
this type of things cannot happen and, 
therefore, whoever has taken the decision, 
whether it was based on political mala fides or 
otherwise, the matter has to be gone into. That 
is why we are asking for a committee to go 
into it and I would humbly request the 
honourable Prime Minister and the Leader of 
the House to react. Otherwise what is the 
purpose of our raising such issues if there is 
no reaction? The nation would certainly like to 
know what exactly the situation is. It is in his 
background that I make an earnest request to 
the honourable Prime Minister and the Leader 
of the House, who are sitting here, to react in 
the matter... (Interruptions)... 

THE DEPUTY CHAIRMAN: Just a 
minute. I have asked Mr. Gurupada-swamy. 

SHRI M. S. GURUPADASWAMY (Uttar 
Pradesh): Madam Deputy Chairman, you are 
aware and the House is aware... 
(Interruptions).,. 

SHRI BHUBANSHWAR KALITA 
(Assam): You are not a Minister now. 

THE DEPUTY CHAIRMAN. He is a 
Member of this House and he has a righ to 
speak.. (Interruptions). Everybody is not a 
Minister. A minority of them are Ministers 
and the majority are Members... 
(Interruptions)... 

SHRI M. S. GURUPADASWAMY: 
Madam Deputy Chairman, the House is 
aware that this issue was raised not °nce but 
more than once in the past, and there was also 
a short debate on this issue, more than once. 
At that time the erstwhile Minister also 
replied to it. 

SHRI SURESH KALMADI: The Prime 
Minister also stopped it. The Minister 
recommended it. 



 

SHRI AJIT P. K. JOGI (Madhya Pradesh): 
The Prime Minister took the decision. 

SHRI M. S. GURUPADASWAMY: 
You can have your own say; let me 
have my own say. What pains me when 
I heard him is ........ 

SHRI AJIT P. K. JOGI: Why are you 
scared of an enquiry? 

SHRI PARVATHANENI UPENDRA 
(Andhra Pradesh): Let there be an enquiry 
into the purchase of the aircraft also. 

SHRI SURESH KALMADI: Yes, let there 
be an enquiry into it. The Price of the aircraft is 
double today... (Interruptions)... 

SHRI PRVATHANENI UPENDRA: Let 
there be an enquiry into the political mala 
fides also of the purchase of this aricraft. 

SHRI M. S. GURUPADASWAMY: The 
issue of grounding was discussed more than 
once in this House. What pains me now is that 
my friend, Mr. Shiv shanfcer, had imputed 
motives. (Interruptions), He wants to 
politicise his. I do not know. What is this? 

SHRI P- SHIV SHANKER; Mr. Guru-
padaswamy, I do not deny that it was 
discussed. You are aware of it as you were the 
Leader. The hon. Minister had said that he 
would place all the papers on the Table of the 
House. 

SHRI M. S. GURUPADASWAMY: Let 
the Government do it, 

SHRI P. SHIV SHANKER: But the 
assurance has not been carried out so far. 
When we are saying something here, we 
would like to know about it. I would like to 
say that the nation has suffered a loss all of us 
would be interested, whether on this side or 
that side, in knowing the truth, why it was 
done. (Interruptions). 

SHRI M. S. GURUPADASWAMY; You 
are imputing a political motive into the  
whole  thing. (Interruptions). 

SHRI P. SHIV SHANKER; This is exactly 
the thing. (Interruptions). 

SHRI M. S. GURUPADASWAMY: Let 
the Government place all the papers on the 
Table of the House, all records. And there 
should be a thorough probe into the purchase. 
I want a thorough probe int0 the purchase of 
the aircraft, I want an enquiry. 
(Interruptions). 

THE DEPUTY CHAIRMAN: Everybody 
had his say. I will call upon the Prime Minister 
to give his reply on the communal situation. 
Please sit down. I request every Member to 
take his seat. The Prim© Minister is here. 
(Interruptions). Pleased. Gurupadaswamy. 
Every -one|, everybody sit down. The Prime 
Minister has to reply on the communal 
situation. I ask him to reply. (Interruptions). 

SHRI p. SHIV SHANKER: Madam 
Deputy Chairman, I would like to say only 
this much. One minute. 

THE DEPUTY CHAIRMAN: Communal 
situation. 

SHRI       CHANDRA SHEKHAR: 
Madam Deputy Chairman I do not see any 
reason to      generate heat on     this point. 
There is nothing on our side to express on this 
issue because     I do not want to go into the    
intentions    of the people either on      this side 
or on    that side. I  want to  assure  the House  
that there is nothing on record which indicates 
that there was some1 mishandling in    the 
pureashe of this  aircraft. Inerntptions). I do 
not know. If there is a private information, and 
people pass on that infor-maiton to us, we 
shall surely enquire into it. 

In the same way I shall say. I have great 
regard for the former Leader of the 
Opposition, I do not know about the political 
mala fides. He is a senior advocate. There is a 
very thin line between mala fides and 
indecision and inefficiency. I can only say that 
this whole matter arose because of indecision 
of the previous Government. There was no 
reason to  suffer from this indecision for 
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[Shri Chandra  Shekhar] 
such a l°ng  time. Because of it the nation 
suffered heavily. 

But, if you go on harping on the old theme 
and trying to accuse each other, you will be 
losing credibility in the world outside. You 
should not try to see corruption everywhere. 
That aeroplane is a first-class plane, is 
acclaimed all over the world, is doing 
efficiently. There is no reason why there 
should be any scare or any doubt about the 
efficiency of that aeroplane. Now the aero-
planes are operating. Madam Deputy 
Chairman I wish to appeal to all the sections 
of the House not to rake up that issue any 
more. Past is gone We are not... 

SHRI SURESH KALMADI: All we want 
to know is Rs. 500 crores have been  lost. 
(Interruptions). 

SHRI   CHANDRA   SHEKHAR: Let 
me   complete. (Interruptions). 

THE DEPUTY CHAIRMAN: That is not 
proper and becoming of our Members' 
behaviour. Let him finish the statement and if 
you have any complaint or any grievance, 
you may raise it, but this is not proper. This 
is not in keeping with the dignity and manner 
of our House. 

SHRI R. K. DHAWAN (Andhra Pradesh): 
We are losing money. I would like to know 
when the entire fleet will be made 
operational. 

SHRI CHANDRA SHEKHAR- It will take 
some time for the entire fleet to get into   
operation. (Interruptions) 

THE DEPUTY CHAIRMAN. I request 
everyone to listen to the Prime Minister. 

SHRI CHANDRA SHEKHAR: The 
question is that we require training of pilots. 
There were certain doubts about that We are 
going into all those aspects and it will take 
some time. 

What I was just saying was that we 
are not in any case going to recover 
those Rs. 500 crores, which have been 
lost.   

SHRI      DINESHBHAI TRIVEDI: 
How did you arrive at this figure? (Inter-
ruptions). 

SHRI CHANDRA SHEKHAR: This is the 
usual assumption on which it is made. If it had 
been in operation, how much it would have 
earned? My friend knows how these figures are 
arrived at. Estimates are made on certain 
essump-tion. There is no concrete thing in it. 
Otherwise it would have been Rs. 501 crores 
or Rs. 499 crores He knows about it. I shall 
only appeal, if you go into the whole ambit of 
the financial position in this country and if you 
go into all the losses that have been made in 
different sections and if you go on discussing 
that, the credibility of this nation will go 
lower. This is why I am- appealing to the 
Member on the other side not to herp on the 
theme that because of the) failure of one 
regime or the other we are facing this 
situation. I want to create this confidence in 
this country and outside that India is not on the 
brink of disaster So, I want to say it is better if 
these matters are not discussed in the House. If 
you want to discuss these matters, I have no 
objection. But I appeal, especially to my 
friend, the Leader of the Opposition. He 
knows it better (Interruptions). All right, 
leader of the Congress Party. He knows better 
than myself that in the situation where we are 
in, if we discuss these matters more, we will 
be in more difficulties Not only in this 
country, but outside also, our credibility will 
be lowered. This is why I am making this 
appeal. If you want to discuss it, I don't come 
in the way. 

SHRI R. K DHAWAN: Madam, I want to 
ask a simple question. (Interruptions). 

THE DEPUTY CHAIRMAN. One Member 
at a time, please. 

SHRI R. K. DHAWAN: The hon. Prime 
Minister has observed that indecision of a 
Prime Minister has cost the country Rs. 500 
crores. I would like to know through you, if 
because of indecision of a Government   it 
costs the coun- 
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try Rs. 500 crores, what would have been its 
fate? If every politician, or for that. matter, if 
every Prime Minister Comes and costs the 
nation each time iRs. 500 crores, what will be 
the position of the country after 20 years? 

■      SHRI MAD AN BHATIA (Nominated): 
Madam, I want to ask a question. 

THE DEPUTY CHAIRMAN: No, I am 
not allowing. We have a listed business. He 
has to reply on the communal situation. 

SHRI MADAN BHATIA. Madam, this is 
also important. 

THE DEPUTY CHAIRMAN: I think this 
is also important. Both the subjects are 
equally important. Enough has been said on if 
Mr. Shiv Shanker has spoken on it and the 
Prime Minister has replied. Now, please sit 
down. The Prime Minister will speak. 

 
DR. NAGEN SAIKIA: Madam, you 

assured me you will give me time. 
THE DEPUTY CHAIRMAN: You have-  

spoken  already. 
DR. NAGEN SAIKIA: I could nor 

complete. I have yet to say. 
THE DEPUTY CHAIRMAN: I don't think 

anybody can complete anything. No. 
(Interruptions). 

SHRI P. SHIV SHANKER: What the Prime 
Minister has been pleased to observe, my only 
submission to that is this. Because of the 
indecision if the nation suffers, should we keep 
quiet? Should we not go into an inquiry and 
should the nation suffer because of the 
indecision? This is a matter which I would still 
like to bring to the notice of the hon. Prime 
Minister to kindly consider which l 
appreciating what he has been pleased to 
observe. 

THE DEPUTY CHAIRMAN: Now    I 
call upon the Minister to make his reply on the 
communal situation. 

DR. NAGEN SAIKIA: Madam... 

THE DEPUTY CHAIRMAN: He has 
already said it. 

DR. NAGEN SAIKIA: I only want to draw 
the attention of the hon. Prime Minister-. 
(Interruptions). ■ 

THE DEPUTY CHAIRMAN: I heard him 
what he has said. He said everything which he 
wanted to say... (Interruptions)... He cannot 
repeat it again and again. 

DR. NAGEN SAIKIA: I only want to draw 
the attention of the hon. Prime Minister that 
the black laws that have been clamped in 
Assam should be withdrawn and early 
elections should be held in Assam so that a 
popular Government can be installed and 
people can live peacefully in the State. 

THE DEPUTY CHAIRMAN: Now the 
Prime Minister on the communal situation ... 
(Interruptions)... The Prime Minister has 
come for a specific purpose, let him answer. 
Later on whatever you want to ask and if he is 
willing to answer, I will allow it. But let him 
reply to the debate on the commund situation. 

SHRI CHANDRA SHEKHAR- Madam 
Deputy Chairman, before I start my speech on 
the communal situation, I shall rise to say 
only one word about the observations made 
about Assam. The Government wants that 
elections should be held immediately 
provided normalcy is restored there. 

SHRIMATI        BIJOYA        CHAKRA- 
VARTY; Normalcy   is     restored.. (Inter-
ruptions).. 

THE DEPUTY CHAIRMAN: Please listen 
to him. 

SHRI CHANDRA SHEKHAR: If nor-
malcy was restored, there was no reason to   
impose     President's     rule... (Interrup- 

THE DEPUTY CHAIRMAN: Let nor-
malcy prevail over here at least. Let us have 
some normalcy here in the House. 

SHRI CHANDRA SHEKHAR: I agree 
with the hon. lady Member thai there will be 
no Army when the elections are held there. 
But normalcy is not there. Only yesterday  a 
huge quantity of arms were 
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found from the hideouts of ULFA. I told the 
previous Government of Assam, the then AGP 
Government that I don't want anything more 
except to follow the instructions or advice 
given by the friendly Government, the 
previous Government of Mr. Vishwanath 
Pratap Singh and they failed to do it. "With 
reluctance I had to impose President's rule 
there. I was not demanding anything else. The 
previous Government had given a certain 
advice, certain suggestions to them for the last 
six months but they were not impbmented. 
Madam, I am the last person to advice 
President's rule anywhere but when the duty 
calls for it, we cannot shirk our responsibility 
where the integrity and the very unity of the 
nation is involved. I assure the Members 
that we want the elections at the earliest. 
They should help us in restoring normalcy 
in Assam. 

THE DEPUTY CHAIRMAN: Now, Mr. 
Prime Minister your repiy on the communal 
situation. 
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SHRI GURUDAS DAS GUPTA (West 
Bengal): Mr. Prime Minister, we have definite 
proof that the cassettes are being 
manufactured from a few places depicting 
extra-ordinary, over-blown reports about the 
repression that was supposed to have been 
carried on. And those cassettes are acting an 
inflammatory agents not only to confuse the 
situation but also to inffame the situation. 
Therefore, will you kindly destroy the place 
of mannufacture? We shall give you the place 
whe. e it is being manufactured. Please assure 
us that you will kindly get hold of the 
persons. Right in Delhi, it is being 
manufactured. Will you kindly take into 
account the place of manufacture and arrest 
then: It is a simple question. 
(Interruptions).. 

SHRI CHANDRA SHEKHAR- Sir, - 1 
have noted the suggsstion made by the hon 
Member, I want to inform you, Sir, and 
through you this issue that we have asked the 
State Governments to take some steps "in that 
direction. 

SHRI GURUDAS DAS GUPTA: It is in 
Dehli. It is right under your very nose. 

^   SHRI CHANDRA SHEKHAR: In Delhi 
also... 

SHRI GURUDAS DAS GUPTA: It is in 
Delhi where the Cental Government is 
situated. (Interruptions)., 

SHRI VISHVJIT P. SINGH (Maharash-
tra): Sir, I \v9uld like to congratulate. the 
Prime Minister for having arrested yesterday 
one of the perpetrators of those cassettes. 
(Interruptions) 

 
SHRI CHANDRA SKEKHAR: I tell you, 

this is my difficulty that if there are legal 
lacunae, we shall have to amend the law. And 
I shall like to have the permission of this 
House and the co-operation of this. House to 
amend the law. So... 

SHRI PARVATHANENI     UPENDRA 
(Andhra Pradesh): We - welcome it. 

SHRI GURUDAS DAS GUPTA: Mr. 
Prime Minister, we welcome it. Please do it 
kindly. 

SHRI CHANDRA SHEKHAR: Mr. 
Chairman, Sir, I have already asked the 
Home Ministry and the: Law Ministry to get 
it examined, and if any pioposal comes, I 
shall bring it before the House. 
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SHRI GURUDAS DAS GUPTA: It is 
unfortunate that Hindi and English is being 
quoted here. It is very unfortunate. It is 
this attitude that commuualises the 
politics of the country. Will you please 
examine it? 
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MR. CHAIRMAN: Mr. Upendra to seek 
some clarification. (Interruptions) 

 
MR. CHAIRMAN: Mr. Upendra please. 

Make it short. Members have to go for 
Namaaz. 

SHRI PARVATHANENI UPENDRA: Sir, 
yesterday, during the discussior, Dr. Ratnakar 
Pandey refereid to a communication which 
has been sent to the Prime Minister alleging 
that hundreds of crores were collected by the 
V. H. P. both from India and abroad. In his 
reply, the Prime Minister said that the 
Government is also aware of such activities. I 
expected that in his reply,. the Prime Minister 
would refer to this and inform the House as to 
how much money has been collected by this 
organisation and how this money is being 
utilised, whether it is being used for the 
construction of the temple or for fanning 
communalism in the country. 

 

SHRI V. NARAYANASAMY (Pondi-
cherry): Mr. Upendra, why did you do not do 
it earlier when Mr. V. P. Singh was the Prime 
Minister? You were in the Cabinet. We raised 
the issue. You did not respond. 
(Interruptions). 

SHRI CHANDRA SHEKHAR: The 
Government has no deanite information. The 
only information with the Government is that 
they submit returns to the Government. There 
are speculations and there are two opinions in 
the organisation itself. It will not be proper 
for me to divulge what they are saying about 
each other. 
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MR. CHAIRMAN: The discussion is over. 
The House is adjourned now and we will 
meet again at 2. 30 -p. m. 

The House then adjourned for 
lunch at fourteen minutes past one 
of the clock. 

The House reassembled after lunch at 
thirty-four minutes past two of the dock, THE 
VICE CHAIRMAN (SHR1 M. A. BABY) in 
the Chair.,, 

ANNOUNCEMENT RE. GOVERNMENT 
BUSINESS   FOR   THE   WEEK   COM-

MENCING 7TH JANUARY, 1991. 
THE VICE-CHAIRMAN: Statement re-

garding Government business. 
SHRI GOPALSINH G. SOLANKI 

(Gujarat): Sir, I may be given a chance. 

THE VICE-CHAIRMAN: Let him make 
the Statement. 

 


